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from the State Government is received. Since the proposed Bill covers most of
the problems of older persons, as highlighted by the hon. Members, | request
the hon. Member of Parliament, Dr. Karan Singh, to kindly withdraw the Bill.
Thank you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Dr. Karan Singh, are you
withdrawing the Bill or shall | put the motion to vote?

DR. KARAN SINGH: (NCT of Delhi): Sir, can | speak for two minutes?
THE VICE CHAIRMAN (PROF. P.J. KURIAN): Okay.

DR. KARAN SINGH: Sir, we had a very positive debate on this Bill in the
last session. It received widespread support from all sections of the House and
after that, | got a large number of letters from people around the country who felt
very enthused and encouraged that Parliament was considering this because the
National Rural Employment Scheme will help the young. The old also
represent around six per cent of our population.

The Minister, in her reply, has assured that the Government is seized of the
matter, and will itself come forward with a legislation and encourage the State
Governments. | would urge that, first of all, there should be some time limit,
whereby the State Governments reply because, sometimes, the matter gets
prolonged. Secondly, apart from the State legislation, | do feel that some
Central legislation is required. But in view of the assurance given by the Minister,
| seek permission to withdraw the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Has Dr. Karan Singh leave
of the House to withdraw the Bill?

The Bill was, by leave, withdrawn.

The Salary, Allowances and Pension of members of Parliament
(Amendment) Bill, 2004

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): The time allotted for this Bill
is two hours. Shri Lalit Suri.

SHRI LALIT SURI (Uttar Pradesh): Mr. Vice-Chairman, Sir, this is a very
simple and short Bill. As mentioned in the Statement of Objects and
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3.00 P.M.

Reasons, it seeks to remove the unreasonableness relating to the provisions of
family pension, as laid down in section 8A(1A) of the Principal Act.

It also seeks to raise the present maximum limit of conveyance advance
of Rs. one lakh allowed w.e.f. 26.12.1985 to the Members of Parliament under
section 8B of the Act, ibid, to Rs. four lakh so as to enable the Members to the
purchase a new convenance .commensurate with their status.

The exiting provisions of family pension suffer from three major
shortcomings namely that the pension is admissible only when the Member
dies during his tenure (i) that pension is admissible only for a period of five years
and that the pension is admissibla a only at a fixed rate of Rs. 1500/- p.m. All the
three anomalous situations are required to be removed. It is pertinat to mention
here that whereas the pension for the Members of Parliament came into force
w.e.f. 9.9.1976 the provision for family pension was added w.e.f. 20.8.1998.
Even at that late stage the above mentioned three unreasonable and arbitary
provisions were applied. The monetary limit fixed then was Rs.1000/-per
month which has since been revised to Rs.1500/-per month w.e.f. 9.1.2004. At
the time of latest amendment to the provision with regard to pension including
family pension, my Bill on the subject had been introduced which lapsed on the
completion of my previous term of Membership of the House. It is rather strange
that nobody took cognizance thereof while amending the provision w.e.f.
9.1.2004.

It is a well-established principle relating to family pension that the length
of the period for which a person whether employee, bureaucrat or a Member of a
Legislature, has served the State, has to be taken into consideration while
calculating the pension. Why has this rule not been applied in case of family
pension , which has also been limited to a fixed period, and that too , at a fixed
rate , is difficult to be understood? The fallacious position in this regards is
amply proved by the following two cases.

1. Sardar Gurcharan singh Tohra died a couple of days before the
expiring of his term of the Rajya Sabha in April, 2004 after serving Parliament
for more than 23 years. A retired Member of Parliament is entiled to a
minimum pension of Rs. 3000/- per month. For evey year in
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excess of five years, he is entiled to Rs. 600/- per month. Accordingly, Shri
Tohra would have been entiled to receive a pension of Rs. 13,800/-per month {
Rs.3000/- plus Rs. 10,800/-, (that is , Rs.600/- per year for 18 years)} in case of
retirement in April, 2004, though he had been elected for another term of six years.
His spouse is now entitled to a pension of Rs. 1500/- per month for a period of
five years only. In case Shri Tohra would have died after the completion of his
term and before taking oath for the next term, the spouse would not have been
entiled to any pension under the existing law. Dr.Abrar Ahmed who died in
April, 2004, after having served for over eight years, would have been entiled to a
pension of Rs. 4800/- (Rs.3000/- plus Rs.1800/-) for additional three years in
excess of five years @ Rs.600/- per year) in the event of his having resigned
from the Membership on the date of his death. His spouse is also entiled to
have a pension of Rs. 15,00/- that too for a period of five years.

It is accordingly pertinent, reasonable and logical that the family pension
provision should take all the relevant aspects such as the length of service
rendered by the deceased Member etc. into consideration. For the spouse, the
pension should be for life, and in case of dependents till the dependency lasts
according to law. The entilement for family pension should be in both the
cases of death whether it occurs during the tenure of membership or after
retirement. It is also pertinent to mention that in the cases of both the President and
Vice-President, the provision for family pension is that the spouse is entiled to fifty
percent of the pension to which the president / Vice- President would be entiled
to.

In the Bill under consideration, suitable provision for family pension have
been proposed.

Section 8B about the entilement of conveyance advance is proposed to be
amended to provide for an advance to a maximum limit of Rs. Four lakh for the
existing provision of Rs. one lakh (introduced with effect from 26.12.1985 )so
as to enable a Member seeking this advance to purchase a new vehicle in
accordance with his status and dignity.

In the light of submissions made , the Bill may be considered. The
question was proposed.

SHRI V. NARAYANASAMY ( Pondicherry): Sir, the hon. Member, Shri,
Lalit Suri, has brought this Bill to further amend the Salary,
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Allowances and Pension of Member of Parliament Act, 1954. The provisions
which have been brought by the hon. Member are (i) an. increase in the family
pension, making it on a par with the Government servants and an increase in
conveyance advance provided by the Government. That is a very important
provision. The first provision is more important because the reason given by him is
the death of Members, and the pension that their wife is getting is only for five
years. Thereafter, the family is not able to get the pension amount.

Sir, | now refer to the wider aspect of amenities and facilities that are
provided to the Members of Parliament and also to the retired Members
compared to other countries and also compared to sometimes some of the
legislature because some Members of Parliament who come from State
Legislatures, know the benefits the Members Parliament and the ex- Members
in other countries are enjoying. We have to make a comparison.

Sir, let me refer to the facilities provided to the Members of Parliament in
the United States of America, the U.K., France in some of the European
Countries and the Asian Countries. Then | will refer to the facilities provided to
the ex- Members. Sir, we have been to the United States of America. We have
been able to meet the Senators there. They have got a well established office in
their Constituency. In the Parliament premises they have been provided with a
full fledged office. When we went to the United States and met the Senators we
found that they had got a staff strength of more than twelve. They have been
provided with a full-fledged office. Therefore, they are able to do their duty very
effectively and efficiently. (Interruptions) Some Parliaments are working 200
days. In India we are working minimum six months. {interruptions)... Now we
are working 65 to 75 days. Previously, it was hundred days. Now it has been
reduced. We are working in the Standing Committees also. One should know
the kind of work that the Members of Parliament, especially, from the Lok
Sabha, are doing. In India, every Parliament constituency has a minimum of
12 lakh to 30 lakh voters. Sir, you are coming from Kerala. You had been a
Member of Parliament for six terms in the Lok Sabha. ...(Interruptions)... He
has won the election six times. Therefore, | mentioned six. Sir you know how
your constituency people are approaching you. Unfortunately, the work that a
Member of the Legislative Assembly has to do and the work that a
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Member of Parliament has to do is not being distinguished by the people.
Even for the work that has to be done by the Member of the Legislative
Assembly, they come to the Member of Parliament. The Member of
Parliament has to entertain them. The question is whether the infrastructure
provided to the Members of Parliament is adequate. Let us ask this question.
Unless and until the child cries, he will not get the milk. Initially, | was also
thinking like Shri Dipankar Mukherjee and other senior Members of the Left
Party that the Members of Parliament could not raise their own issues. Unless
and until we raise the issues that such facilities should be provided to the
Members, it will not be heard by the Government. Let us be very frank about it.
The newspapers are writing and a lot of columns are coming in the newspapers that
the Members of Parliament want to raise their allowances and salaries, but
they are forgetting inflation. The salaries and allowances which are provided to
the Members—I am in Rajya Sabha; when people come from my State, | have to
do the work for them; | have to give them even monetary help—are nothing. When
we are living in Delhi, they make deductions for the amenities which we are
enjoying. One-fourth of it goes for it. With the remaining amount, it is very
difficult for any Member of Parliament to sustain himself, if he is very honest.
Let me make it very clear. If he is very honest and sincere to his job, it is very
difficult for him. If you want a Member of Parliament to participate in the
proceedings fully, he should have a full-fledged office. He should have definitely a
full-fledged office. We are not like Shri Jairam Ramesh who is having a
computer and works on it. We should have our own staff. We should have
assistance of the staff. ...(Interruptions)... Sir, it is a very serious thing. The
hon. Minister of State for Parliamentary Affairs is sitting here. He knows the
problem of the Members of Parliament.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Narayanasamy, you
can also use the computer. Nobody is preventing you.

SHRI V. NARAYANASAMY: We can use the computer. But Members of
Parliament are basically political people. We don't have time. Let us make it
very clear. We have to devote our time to the constituency. We have our
political work in our constituency. We have to survive in politics. Let me make it
very clear. We have to survive in politics. We don't come from heaven. We come
here with the support of the people. Therfore, they need a full-fledged
secretariat. Let me quote the example of
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Karnataka. Hon. Madam is coming from Karnataka. Members of Parliament
from Karnataka are provided an office by the State Government. They have
been given the rank of Deputy Minister by the State Government. Apart from that,
they have been provided with a vehicle. They use the vehicle for the purpose of
going round their constituency and to meet the people. Such a provision is
being made there. They have been provided with infrastructure in the State.
Therefore, Members of Parliament should have a full-fledged office in Delhi. A
provision should be made to that effect. When people from constituencies come
to their house in Delhi, they lose their privacy also. Therefore, in their
constituencies, the Members of Parliament have to be provided with a full-
fledged office and other facilities, for which a provision has to be made either
by the Central Government or by the State Government. What we are given
now for any letters or correspondence is a mere franking charge of Rs.1,000.
Apart from that, whatever money that has been provided to Members of
Parliament is very minimal as compared to the MPs of the House of Commons in
the U.K. | am not even taking the case of developed countries. This is true even
in the case of developing countries in the Asian region, like, Malaysia. In other
countries, the Government does not give Members of Parliament adequate
support. Let me make it very clear. When | was talking to some of my friends,—
Shri R.K. Anand may correct me—Rs. 12,000 is the pension given to a retired
Member of the Legislative Assembly in Jharkhand. But, as Shri Lalit Suri
mentioned, a Member of Parliament gets a pension of Rs. 3,000 only, that too,
when they complete their full term. Apart from other faciliies, we need to be
provided with office facilities, staff, etc. These are all very important things, and
though we cannot compare ourselves with developed countries, sufficient
infrastructure has to be created for Members of Parliament to do their
parliamentary work effectively. This is the minimum requirement which needs to
be given to them. Some Members may not agree with me because they have
their own perception of it, or, they may have their own support. | am talking about a
majority of Members of Parliament; | am not talking exclusively about 10 per cent
of Members of Parliament, but | am talking about 90 per cent Members of
Parliament. | say this because when we look at the kind of privileges, the rights
and facilities which Members of Parliament are enjoying in other countries, why
are these not given in India? | am sure that the hon. Minister would agree with me
that Members of Parliament ought to be given more
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benefits and better facilities. Several times they do amend the Bill and bring
minor amendments saying that the pension is increased by Rs. 500 or that the
daily allowance is increased by Rs. 50 or they increase the telephone allowance
from Rs. 75,000 to Rs. 80,000. But these are only small time adjustments given
to Members of Parliament. | request the Minister of Parliamentary Affairs to call
a meeting of the leaders of various political parties,—| am saying about the
recognised political parties-and get their views because they will be able to give
the feedback from Members of Parliament belonging to their parties, and then
you make a study and find out what the facilities provided now are, whether
these are sufficient or not, and see how you can enhance the facilities given to
Members of Parliament. | am not only going into monetary aspects: | am going
into all other aspects, especially, the infrastructure support to be provided to them.
Now, day in, day out, you say that Members of Parliament are corrupt, as if the
bureaucrats are not corrupt. The image of the politicians is being tarnished. This
is happening only because of the kind of monetary support that is given to them.
In England, Members of Parliament get 16,000 pounds, if you calculate their overall
entitlements. Therefore, | would like to submit to the hon. Minister that he needs
to bring in a comprehensive Bill, as the Bill that Shri Lalit Suri has brought in is
only a simple Bill covering salary, pension or loans for Members of Parliament.
The hon. Minister knows the other needs of Members. He is regularly talking to
them. The hon. Minister for Parliamentary Affairs, Shri Ghulam Nabi Azad, also is
concerned about Members' amenities. Let us think about it cutting across party
lines. Let us not bother about some of the criticism that is coming. Criticism will
come. Even if you do a good job, there will be criticism. When you want the
Members of Parliament to work efficiently in Parliament and participate in the
proceedings, give their contribution. They should be given the facilities for the
purpose of working effectively in office—whether it is in Lok Sabha or in Rajya
Sabha. But the burden on Lok Sabha Members is more. | have to add this here.
Some of the Members of this House come from Lok Sabha. They know the
problems of people, how they approach them, how they were solving their
problems and how they were finding it difficult to sustain themselves as Members
of Parliament. One Lok Sabha constituency in India is spread over one district. We
have to cover six or seven Assembly segments in a constituency. They have to
meet the people and fulfill their wishes and aspirations. How can a Member of
Parliament with these meagre facilities
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go to these many segments? In one year, they have to go to their
constituency, at least, six to seven times. How can they go? Have they got any
facilities for that? So, let us think over it. The people who are in power today may
sit in the Opposition tomorrow. And the people who are sitting in the Opposition
today may be sitting on the Treasury Benches tomorrow. It is not a question of
party politics. It is a question of facilities given to Members of Parliament. If you
want Members of Parliaments to be above board, if you want the Members of
Parliament to function effectively. Members of Parliament should be given the
facilities and amenities at par with the facilities given in other countries and other
States. Today, Sir, the situation is this. A Member of Parliament in India, when
compared to an MLA of some of our States, is getting lesser facilites and
amenities. Sir, some Members are telling me that, at least, they should be given
the facilities at par with the facilities given to MLAs in some of our States. We
have come to that levell The S3lary which we are getting now is Rs. 26,000. In
some States, an MLA is getting more than Rs. 40,000 or Rs. 50,000! MLAs are
getting more salary than a Member of Parliament! Somebody may have a
different thinking. Some one may say that amount has to be cut or some amount
should not be cut. It is for the House to decide, not Jayaram Ramesh. As a
Member of Parliament, it is my duty to express my feelings about the facilities
and amenities given to us. | request the hon. Minister to convene a meeting of
all the leaders of the national political parties, get their views, come to an
understanding how the facilities and amenities given to the Members of
Parliament have to be increased. Shri Lalit Suri brought this Bill—the Salary,
Allowance and Pension of Members of Parliament (Amendment) Bill, 2004—
which is before us for consideration, to amend a small provision of the Act.
The Minister can consider it. The larger issue of facilities and amenities to the
Members of Parliament be taken up early. At least, in this year, the Government
may come out with a proposal to amend the Members (Salaries and
Allowances) Act.

With these words, | support the Bill and request the hon. Minister to
consider my demands. Thank you.

ft X1 T Bifde (STR UL ¢ g=IATe, STHWETET HeIe Y | I8 Sl faet 3rret
AR AT WiAe dferd g3 6189 1 a1 8, 391 dle & 3201 e o, dfhd 991 $5
o<t a1e a1g 3 TS 2R SHE MR W #+ Arar & 2rie S9 ISl B 39 B4 &
T ST b 1 IR PR GG | H 579 a9 1994 H 9 B4 4 Ugell
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IR Sl BIPR AT AT, A1 &1 W STHBHRI g8 [ FR 9 TiRE fred € 519 #9 g)
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F1TH, A RIGRd iR YoM w31e # o7 W34 q2n Gy &R J3re §
o9 w3t (37 YR i) : 39 Y 09 gOiR e o |

it I 1Y PIfA ([AR TR : WY, TR EOR,ITS 918 1T T 3R

I TG AR DR DI DA T U ARG ATeli™d TR IT T g TR B9IR W9
B3N BT Y | HT ST AfIaTerdl & AN A IO b 3119 I8 2T TR W9 J31 <, 1!
§ ®el A AGM 2 I STHT HE1 A1 b SHBT AR U1 Bis A Wiy 781 © | 39 I8
WM O AT8d © Al of oY | 3faTeaT ST gebr IT1RT &ff T 80-90 TR WU @,
UEl B SUD! aRT B Ul 3R Id 916 Y &9 o1 & forg vears fovan | o9
A P oy v fvar O e a1 &R ot S @Y el {6 9 g % 9, 39
HHY ITeh UTH TS B % T 12 Hfererd off, oifdh  |fyarera i 50,000 9= &1 @t
TR TSl R T, IE 15 WRera off | 3 o 5 AE Rega RRem 8,5 gl
fudia B =1f2Y | ve 3if $evve, 9 &l ST 12 TfRId a1t <1 usdl T, SH! gerl
o I e o b 15 afrerd @t STe afe |frarery § 7-8 gfrerd g 4l 3resT vEd |
S @ IR U IRg ®UT ol 918 | 918 78, offdh Uh BIET Wl &R, 9 BICI BR 318
off “HIRR 3R TP HR % Uiferdmie, Riaa! (R JHase 8, ShAs Jer
JHUSE 81, IUF I IH SR DI o1 Wl 91 qfehl T AT | F |1 Fabvell § b 3159
|1 H W U 950 AR AN & | BTl ol 91 3 fedl 8 Tdl 9, I 5, 6, 7 A1 8
Iy J QT 8371 © % 981 B o1 gl B g 1ae WY g IRan 7 {3 ot a8 a8t ar
FABR A & AT I fedhe fHerdr 8, S SHAHS TS Yee 814 8, olfhd § FHSII g
o 757 9T H oSt A 9gd IR U A §, @) B8R dPUiSs 8, Y8R shHIMD
JHUSS 2 Fifds Fgi U1t IT@] fedhe il & I7d B FAUR W, 375! STAINIT &
MR R | A g & U FaR 31T Wiferamie 81d Y 1 98 Uab B! Wl HR hlS
TET HR bl | Y8 U Rrguer ot | £ dferd G W89 1 Ueh oG Bl o778 IR ARg
B 91 BB 8, BTeAlh R H AT Igd - BN ATE! 8, bR H1 A IR g &l SivTe urd
G H A1 g1 3R Y G Bl | SU9Tend Weied, § s9a Ua (Erad aioRad
e 781 7 g, § s9d! HR A1G wIfemic &1 e A9 AT g aifd e
IHBT Ih-ATS 39T 96 AT & % 9997 U SR &, A 3y feell § &1 &y oy fyafas
&3 H, 3MTqHT HT I8! Iol Ahdl, T8 98 BIc! Al &l i T 8l |

288



[29 July, 2005] RAJYA SABHA

TR UL BT el € | STAHTEE STT, Bl U= &1 5l B &, T HH
3 S °q HAE & IR § G % o5 BfAeh 9199 Even otherwise, the definition of
family includes spouse,(’:ﬁqa@fa—cﬁa—gw %ﬁn?%, a’eia’cﬁwﬁﬁﬁmﬁﬁar%q |
T & [ Sfd T MMUD] WA a1 Y& 8,79 T SUB! $8 7 6 Al 81
1Y |

ITFATEIE FEISY, G 31 & FeH A UF iR I1d TS A § [T 20
gd, 8RR 3 Sil UoTe SR fedrad & € 9 Sid 81 T Rirar 9 die a1 & ve 9
e, Wit ot gara g S SN & fodhe W gaax o o | 39 WX 44 ¥ 5
AHBIT Y, ITBT U BI TS UIE R A 3R ITd! ST die] I8 W 18 s | SHS a8
31 PIs Ui a9 gd e, S gARI Riren SiRe=gld o1 Uh BR 8, S @1 3
i1 firett, STet ST sl a1 Hivel T off | STt sl I8t 9ot fiefl, 3 99l 48
B TS ot | ITHT IS I=a1 el AT P! S@HIA I & oIl S g1 I8 9ardn &
ITD! e S Ui ATl BT JTae AT, IH F JJAR UL fyerd &1, 39 99 Ia
500 HUY YT oft 3R 6P a1 fUwel 1T 12-13 Wil 9 316 TN Hed & [y o
N T 2 1 g e © P U HeR o uiferamie @l die 9w &1 a1 afe gF o @
I I 10 ARG AIeH BT Yo HiRvCYU BNl &, 379 ARIS I 15 ARG $I 8178 & | Al
S 3 AN A H GADR A &, G391 T 2 [ RIS I8 91 $B ol T8l Iax &b
fore fotfde wisst 81, S9! Ued 7 fird e | 991 o 1al © &b 519 I fafdT asw
TISH WIS 1 81 99 I SHH! U et &1 a1y |

[SuaHtens (sft werTa frsn dori= gul)

SUFHTEE HEIGY, H U 914 3M1R SIS a18dl § | 51l gaifacs Ryoicfesd gl
€,, whosoever he may be, he may be an elected MLA, or, he may be an elected Member

of Parliament, after his retirement, he ceases to be a Member of Parliament, but he
does not cease to be a people's representative 3R JUa Rysifefesd o

DI BH ST, I J3I 1 © B Suwres Sff, 39 3R RT He T 59 a0 | FEAd 8
% IS PIs uat Rysiciesq g, # 9 g, I & RerRdie & a1 91, 757 991 F 98 &
T A1 RERR 81 SIS, <ifeh g1 el e @ b # o Siiga-wd=t & 41 U
EREINISIEEEICINCIUN
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B IH 3R I A1 A AR i #ff TREvrend St 7 ot 59 917 a7 oo far o,

“for maintenance and sustenance during the whole life” 3 @1 € & I8 HTaem

g ST & b I oY 1St <T9H b U 1 U &l |

SUGHIIE ST, S A1 Bl U 3T I1d § I8 1 A P 1954 BT Sl
Tae 8, TS ARIe &1 a1d J8i W B o R81 8, § 9a18dl § & 8% IR o/ UIsd soa
IedT © 99 39 UBR Bl g1 AR 2, I 39 Yae H 9 a1 &I a9 © b v [§e
UIferaTie # ST, S9H de Iyl Bl & AT T8 8l &, 98 e Udh BACT &b AT o
AT & | AT T8 D! TR H, 3MH STl b ok #, VAT oar & o 519 9ig &9
$I5 T8 I I8 © | § Standing Committee on Personnel, Public Grievances, Law and
Justice®T TG § | 1l BE IR I LI BT AT G BIS & SISt MR 8T8
ST § Tl STl § 9 PRSI &AM ST 8 SR $9% 918 Iferarie | 31l © 3ik v
AT 8 T oTre el 3 ol Repis fhan 8, SH S G MR W 8 | 89 g1 T &,

There is even a Committee of Judges. They themselves have suggested that there
should be an increase SH®I RHEASIH & YR TR I8 TUISIeNT T&f TR 3Md & AR

BT P AT 59 TBR Bl a1 3T & | Go1 I & 6 I8 1 1954 T Qae 8, oI
e & g st F8i R dferd G-I Sft 3 8 Heilg U9 fhd &, gl o 2 fhsa &
foTQ 1 Hopfom STery fovar ST A1y | # eoiiy Ger g=l Sff 9, Sl 6had 1
AT | T H3T B, S99 987 B b 39 IR WRBR R B | IR A o1l &,
ST 8, AfhT 39 R WER & TR 9 fTaR &1 71y 5 315 59 UdR &1
Jepfod BT o TS SSRT P \12r H 3MYBT e H SISl 81 3R &H Sl A 91k -
IR B4 H AR &, SUDI A Bl STR6-d 81 7 81 | ITFHTEIE S, AT 39 [ TR o
qrer BT HidT T, $H fofg H ST STHR @h Bl § |

SHRI N.K. PREMACHANDRAN (Kerala): Mr. Vice-Chairman, Sir. The
amenities and the facilities which are available to the Members of Parliament
are inviting big criticism, especially among the media. It is being discussed a lot
that the amenities, emoluments, remuneration, and everything of Members of
Parliament is determined by the Members of Parliament themselves. It is being
felt that there is some unfairness in the determination of their emoluments,
whether it is allowance or other facilities. So, | would like to suggest that we have
to evolve some separate independent mechanism to determine the amenities and
emoluments of
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the Members of Parliament. Because as far as Members of Parliament are
concerned, we can express our grievances, our emergent needs, etc. At the
same time, we are judging and we are also proclaiming our judgements as far
as our needs are concerned. So, surely, an unfair mean is there. Therefore, |
think, some mechanism has to be evolved for determining salaries and
allowances and providing other amenities to the Members of Parliament. This
is my first suggestion.

Sir, | would also like to make some other suggestions. As far as | am
concerned. | am a Member of Parliament or a people's representative from the
middle class, especially, who is coming from a rural area. | am fully satisfied with
the salary and allowances to which | am entitled to, as a Member of Parliament.
However, at the same time, | would like to suggest that instead of providing
monetary benefits, let us strengthen Members of Parliament by providing him
good infrastructural facilities, as has been rightly suggested by Shri V.
Narayanasamy, because, | think, the facilities available to the Members of
parliament need to be strengthened. For example, the maximum expenditure is
going towards conveyance. Sir, you might be aware that Karnataka Legislative
Assembly is giving conveyance allowance to its Members. It is a very welcome
step. It is a very good thing. Sir, | have a suggestion in this regard. My
suggestion is this. Sir, Members of parliament Local Area Development Fund is
being managed and executed by the District Collectors or the District
Magistrates. There the executing agency or the implementing agency is the
District Collector or the District Administration. A huge amount of interest is
being accumulated out of the MPLADS fund. So, | have a suggestion in this
regard. As far as | am concerned, most of my expenditure is towards
conveyance, namely, the expenditure involved on a car, diesel and all those
things. So, my suggestion is, out of the interest which is being accumulated on
the MPLADS fund, let the District Administration purchase a car for the Member
of Parliament. That car should be at the disposal of the MP. Let the custodian
be the District Administration or the District Collector. Whenever a Member of
Parliament visits his constituency, then, this car can be provided to him and when
he leaves for Delhi,let this car be in the custody of the District Collector
because, as far as a Member of Parliament is concerned, he is spending Rs. 2
crores every year out of his MPLAD fund. It is being spent in one year only. If
that is to be scrutinised or monitored, or, if that is to be well-scrutinised or
checked in a good manner, definitely he has to move in
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order to see what are the works done, how it is being done, what is the utility of
that work and whether it is done in a fair manner. So, if an MP is entitled to spend
money from his account, he can suggest some works, he can also have the right
to supervise whether works are being done in a proper way and whether its utility
is being achieved or not. Otherwise, what is the meaning of providing fund to an
MP? He should see that two crores of rupees which is being given to him for a
particular year is being spent in a proper way. If that is to be looked into, he
needs conveyance. | fully accept the fact that the executing agency, the
implementing agency is the District Collector and the District Administration.
But even then, though the works are being suggested by a particular people's
representative, he should see and verify that the works are done in a proper
way, for which also conveyance is required. So, my suggestion is that in order to
avail of this conveyance facility, it is better to have a car under the MPLADS
head or whatever it may be, and let that car or the conveyance be at the
disposal of the MP so that this problem can be overcome in a better way. That
is my second suggestion.

Sir, | also agree with the suggestion made by some Members about the
strengthening of the office. | fully agree with it. For staff, we are getting Rs. 12000
now. It is a very god amount. | do not complain. It is a very good amount. But
my suggestion is that you need not pay Rs. 12000. You need not pay even a
single paisa for this purpose. My suggestion is, please allow the MPs to depute an
officer of not below a rank, which may be decided by the Government, who can be
deputed to act as the Scretary or PA., whatever you may call him, and he may be a
Central Government employee or a State Government employee or even a PSU
employee, according to the discretion of the cocnerned MP so that the work can
be done effectively, and his salary will be paid by the parent department.

So also, we know that so many newspapers have criticized that this amount
of Rs. 12,000 is being spent in the name of their blood relations or friends, or it
is being used in the name of some benami transactions and all such things.
Such a criticism has been made. We can avoid that criticism also. Let each MP
be provided with a staff, one at Delhi and another at the particular constituency,
so that there is effective functioning of an MP's office.

Sir, it must also be taken note of that ten or fifteen years ago, works, which
were entrusted to the MPs, were entirely different. In my school
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days, it used to so happen that after elections or after filing nominations, when an
MP went back to Delhi, he would be coming back only after one or two years, on
rare occasions. He was not needed to go to the rural areas. But nowadays, the
situation has changed. In today's democracy, there is transparency and people
know what their representatives are doing. So, for each and every need,
people's representatives are very essential as far as the present system of
democracy is concerned. Therefore, providing a staff, at the Delhi office as well as
in the constituency office is very essential. If it is alright, a constituency office could be
provided along with the District collectorate. It is there is many States. So, an office
may be provided in the district Collectorate; let that be an MPLAD office. It need
not be an MP's office; let there be an exclusive office for the implementation of
MPLAD work; let staff be provided there and let the staff work under the
guidance or under the direction of the concerned MP, so that he could
scrutinise office work also; he could use that office also. If supporting machinery
or other office accessories are provided, it would be well and good.

So, my suggestion is, more transparency, more effective functioning of the
MP, not only in MPLAD but in other activities also, would get an official
character and things would be implemented in a proper manner. There would
be direct access and supervision by the MP of the MPLAD work. Therefore, my
suggestion is that there should be an MPLAD office at the district headquarters
or at any other place that we decide. That is one thing.

Secondly, there should be a staff at the constituency as well as at the
Delhi office. Also, | feel that if conveyance—whether it is connected with
MPLAD or otherwise could be provided, definitely there would be better
functioning on the part of an MP, Instead of increasing monetary benefits, let us
provide for strengthening of supporting facilities or infrastructure facilities, so
that there is more effective functioning. With these words, | conclude my
speech. Thank you.

1. ¥ 39 WeR (RER) : Ay Susgwreder i, # 37 dferd 91 g_1 9ga
T8 1 T PR P (1Y W1 oM § | HB1S, H R ShUTSS 3T g | A 1992
¥, 519 H 59 qUT H AT, I 9T W U Bl BR-BIR 81 AT, IR Fab Bl Al
HART BT 8, T8 HY U 81 &1 | 3R UT el U Wpex AT A H Plerol |
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BT A TP ST B, TdH TG &8I 7 |

I FHI SNl GIfRITIE & IRIGaR i 9 | J Ul & fagm |91 & SRIGaRl
DI BRI ATS!-ATS! AGS B U | ATS! HGS BT A 3MoA-Hel &b (3419 I Al
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R TP HT ST Tl fHar | 9 718 SRy & & | S S7hT gal BT B AT MR Sl 396
qTY-STGT BT fRaT B &1, IR ST IT 1< vty oY | 39 9 w6 | ygel
FRIE A I & 1 379 U e S €1 $8 I8 ¥ b 90 Ufrera divig U4 & S I8t |
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HIEGT & I — W 3R U P FHI-FHI W, AGLIHA] & JJAR ISl 32 | 9
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SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, | will be very brief since | have Dr.
M.S. Gill and Shri Rajeev Shukla waiting to speak after me.

The only reason why | want to speak, Sir, is because this is the only occasion | get to
express an independent point of view as opposed to the whip that | get from the Chief Whip
to say the party position.

Sir, | stand to oppose this Bill because | think this Bill is wrong the way it is
substantively structured and it is wrong the way it is going to be managed. And | tell you
why. First and foremost, At a time when the Government is talking about a pension
crisis—the Central Government spend Rs. 27,000 crores on its pensions and the state
Governments spends another Rs. 38,000 crores on their pensions—and we are thinking of
how we can manage the ballooning of the pension crisis, for the lawmakers to enact by
themselves, for themselves, a pension bonanza, in my view, sends a completely wrong
signal to the rest of the country.

On the one hand, we are telling the Govemment Servants, "Tighten your belts", and
we are telling the country, "Tighten your belts", on the other, what we are doing is we are
voting to ourselves a pension increase. And it is not going to stop with pension, because
today you heard a lot of good ideas on improving the infrastructure, free power, free
electricity, subsidised housing and so on and so forth. So, it is not going to stop at
pensions. Pension is only the beginning of the bonanza and, therefore, | oppose this on this
first ground that at a time when there is a pension payment crisis, at a time when there
is a serious fiscal crisis for the Central Government and the State Governments, for
Members of Pariaments to give themselves the right to increase their own allowances
independently, | think, is wrong and it sends wrong signals.

Secondly, look at this year's Budget. | wanted to find out how much country spends
on us. It is quite substantial. It is not a small sum. This year the country would spend
Rs. 200 crores on 770 Members of Parliament. This Rs. 200 crores is the total amount
of money that we spend on Malaria Eradication Programme. This Rs. 200 crores is the
total amount of money that we spend on public health in the entire North-Eastern Region
which has about 30 million people. So, this is the total amount of money that the
Govemment is already spending only on salaries and allowances. The total expenditure on
Members of Lok Sabha and
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Rajya Sabha put together comes to Rs. 300 crores. Out of which, Rs. 200 crores is
only on salaries and allowances of various kinds. In my view, this is a very substantial
amount and an increase, at least, doubling the pension, as has been proposed by the hon.
Member in his Bill, would only add to this crisis.

Thirdly, a lot of benefits that Members of Parliament get are non-monetised —
whether it is in terms of housing, whether it is in terms of subsidised communication
facilities, whether it is in terms of subsidised food that we get in the Central Hall, whether it
is in terms of subsidised water and electricity. If you really want to move to a clean and
transparent system, | would agree, you monetise everything and pay the Member of
Parliament that monetary equivalent and let the Member of Parliament then pay market
rates for water, market rates for electricity market rate for food, market rate for transport
and for everything. But, that is not happening. What Members of Parliament and MLAs are
enjoying today, is not only the benefit allowances but also the benefit of a large number of
non-monetised allowances like of the type that | have mentioned of which
predominantly the main benefit is housing.

What | want to say in brief is this. This is the wrong time to bring about this move.
It is a wrong way to bring about this move. | quite agree with the suggestion that has
been made that there must be an independent mechanism in order to evaluate, from
time to time, what allowances and what benefits that Members of Parliament should get.
And, | would only end by saying that, today, not only do Members of Parliament enjoy
pecuniary benefits, but the non-money benefit of being a Member of Parliament is very,
very substantial. The prestige value associated to being a Member of Parliament can
never be measures in terms of money value. So, if you look at it from money value
perspective to say that we are underpaid as compared to the UK or the USA or
Gemany is an unfair comparison. As | mentioned, during my intervention, the Indian
Parliament works only for 78 days in a year. The UK House of Commons work for 200
days. The US Congress sits for 210 days in a year. So, if you want to have comparable
pay-scales, let us also have comparable work standards. Thank you.

THE DEPUTY CHAIRMAN: Where is the business?
SHRIJAIRAM RAMESH: You create business.
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o} TSa P : STFUIILRT Sf, 39 < H g $her 99 11 8 b R e 9ew
DI B fAerar & 1 STH! forfearss a1 iR.... (FauT). .98 &1 gaR B ft 51 3m
I 7 T ¥ | i 99 g8 A %2 O fh afy IeeT 91 o STox BT | dhddf YR
PR P ...(TIGM)...

SHRI JAIRAM RAMESH: Sir, | object to this. This is not the reason why | am
opposing this. This is character assassination of the worst kind by a media personality. This
is completely wrong....(Interruptions)...

SHRI V. NARAYANASAMY: You have given your views. He has every right to
place his views. When you spoke, | did not interrupt. He has every right to speak.

Y STFHTIRY : IFAQ-TIAT | T9P! T Tl @A FIATR | .. .(FagM).. fiRex
TRIIORIHT, T g1 §HP! WH BRAT B....(FGETT).... AN | ... (FIHM)....

Y <1 111 ifee : 39 favy wr, Hfear § a9 AT 3R BI g1, ol had
TSte et ... (SFaLTT)....

SURI: It should be open to criticism... (Interruptions)...

Y Tofta g3 R, A L.U9. BIUE F IR H 97 32 8 A YU HEE & F9d
BI BRI a1 frer! 2, I8 91 § | I RIT-RIT BIIfereS fHerdl 8 1 R a1 al
9% <o S Aeld 8, IRT TP 811 2, AP BT & | 3779 I8l IR o A1 496 &7 &1
F ARG, B UA.9Y. TT JMMHR TSI | 379 HTH & T2 | H9 6 T 81 A1 8
i Ul & U IS S Bl o1 © | 98 RPHST ARSI 8 | 98 Uh-Teb ThaR gAdT ¢ |
ISP B H 7 BIS YR 811 6, 7 PO BIA1 8, T ICTH 8I1 8, 7 A4 BI1 8 | TA-IRE
BIR AT 8 | BT AT HYER IR IR TR H Al 8 | 3MD! REd PR+ arefl
FEl A FeRT... 3B T 81N, 9! el 1T BT AT 3179 Y& PR ol 81T | clfeh
IR B SP! ATl B G BN Al STh UTH FIT S 2 9D 319 M oidl 8 | 3R 319 A1
Hifedt IFeH &1 a1 &R 2 ©, 1 A e fSSTell AT 39T & IR, SaR &
oRg e fsTelt et Fardh | oy e AT, SHH! SUd g8 39 df fierd el §
| 3R CElBM TR U A $ledd I S © ol 98 SP oy START & Sl Yo g
Pl B &1 2 | Sl Rith T E9IR Bledd IR V81 2, IHD] Ted IR Hled Bl U1 MY
I T 8 1 37 I R BRIST & ? H T2 e 81 § [ A9S A Pl A9 Sl I < 73
2,39 fewiishe 7a PIRTY | Fae H Rt a1
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A1 TG, B, SR 317 &1 ¥l BRIS 1S 1 TH. IS TR e B <1, A1 gR 2 P goic
Y TE 99 ST qTell © | 377 ¥ BT FI TE) gBT | U BIR HRIS I @d PR IE T |
JPT ER IR A @I VU TaR § 371 € | UTferdrie o Tei Gl (o 1 B U gl
FRIS W0 B RN JBSCIAST 2 |7 32 § RITHR 1 E 2 | H W U a9 T[ae
SHTSOIRIRT & IR H a1 W1 §, Sl PO A1 DR U1 T8 & 3R ITh! BRI BRI HUY
fed 8 1 I8 U& 99 ©, Sl Al d @ d § . (JagH)....3R 396 9o A Ue
...(FE). ..

Y ST : et i, § U a1 91 S 89 o1t &1t 3 QRIMY aiferarie
TG 9, Ao S At 8 ¥2 A f HIEIUH & AT T o ST, IT! S@HId B
BN | RINI wrferarie 3 I8 gawen ¢ fF & R wifermic #1 #eRr & 9
3T HIREGTHT I &1 | AN, 370 T A7 o1 AR DI R rferamic § &g |
I Tae BT @, 75 &1 F1 @, G g R uiferarie gaia afh & JwR
®I 31 Wl SERET PI 81 AHR UIferaie A &l 2rave 8 | 3TelT-3feld Joib 4
JACT-3TelT FARATE ....(FIL)....

SHRI'V NARAYANASAMY:: Let Jairam Ramesh go to Lok Sabha, then, he will
come to know.

MR. DEPUTY CHAIRMAN: He is telling about Rajya Sabha Members.

Y IroTa YF : AR, A0 SIHHR] €1, T8 AT & | I8 W T qawd
Geima {1 8 o 3R Y. U9, B <= 1 89K sl 0 BT 3R prgecfcd HHT!
frerex dH | e i & 811 81 © | safory 39 31 Ul 991 91 T8 ©
AR, BHRT UICIdid & g b [B1a A AsheIol 3R Pfavic bt A 4 H Fal
BIAT &, YshaR] ITE e 3T $fSAT & g I8 Bl 2 f 3o o Sah! e Sl & a
g TH.9). B TS Blax Rig T 31R STl I 91ex B S | I8 91 df 3179
BiIg AT | I8 A BT &1 781 8 1 8971 g Bl ISl 8 | 89 G& SdTSC Hshgl & U S
2, Al BIs 19 T8I 8 7 BIS TSI 811 § MR T8l BIS Ble AT &, I |Gl 37T
91 B, SNl S8 SoTs [ifd 3R SHRT da- SoT¢ dl FT SHRT I Hshl & aRIER &,
T Sqige Ashel b SRISR da- & ? YR ARBR P Felds bl 9d- & | g9 fba-
fewirhe 81 1Y, <if sraforrd U8 2 | SU¥ oY 95 31e8T 8] &1 I8 8l | 3R 316 4l
S T 319 Sieh 1 A X 8, ART GAY <t 81 A1 39 <% 4 &1 |l RIS & Gd |
DTS YBTS T8l e Al & | I8 W9 © | 69S Bl U TRAT S |
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HAE AR PILT IR B | 3R W9 36T A8 | B BT, 3R F9E & U TI8H
BT, I7ep UTRT 31T BN, S7ch Ty R &1 GRT 4 7Y SN, 98 B P F T
MY QAT A & 6 IR dewr W 7, et et 7€ € | 98 ue-ford wewy g <t
|G B BRAT AR & ,372 AT o1 anfRqifier e e gowe HieR = 8,538
F7 YTy fel g8 oY, e v, a9 & 915 @1 gRaemd ¥ 1 g% oy dral.
3TAIFIEY A O ATy [ TReTH BRI 5 o 81 & 1 7 31E 3 2, 7 318 faR
3R 7 8 BIE T8 8, W A R I8 6 31 W0 F1er 81,318 0 91 81 g dh. &l 7
Recil

AR, Yh-3l WISeH 3R & | Ho7 Sft 7 I8 910 el {5 T IR a1
FIRY A1 U V1 Hehfod 9T AT Rrds TRY & et a1 9™ @l STevd &1 7 &1 |
Ig 989 R Bl & b TSl & 99 91T ST | J USH-SSad & R & el 3R
I 31T I Tedl —ggdT I8 | U1 U Rived a1 Abfow g=1 <=1 =iy | gaforg
SP! AR BT HUIS HRAT § | IO 360 b 89 I8 BX (b 8% I-<II A1l A U e
e,y 9% 919 9 R 989 &1, R oy X,y HifsamErh 8, s9d 919 3y
2,000 BUY GGT QT | 3T BIS T T4 B Tl 1et € | g foelt 71 fere 9oft 2 s st
A, B Uiy A1 TRt 12,000 HUY B, 3 Aokt Tl ST I S BT $rsax AR oAferd
G BT qra Ui AIE AA T |

weey, R I vETe T T, & e & 12,000 ®YT 7SN B, S
TRETE A1 919 3R SR ofd 81 317 U8 <RIy e ot vH.57. &, 10 <6 d& vH.9.
A, H Qa1 AT & 9 el ua=y 4 I8l I Uadl A o | #01 7Y form Sff bl 3R Pled &
500073 T&I 9 &, 1 9 T IR BIF BRd o, 7 ) g <H I vH.AL R A | VH-U
ST B 240 AR R Sft 519 39 Yo & Wiz fAfRe O, d9 0 7 Aref 800 IR
AN A |

3T H¥ el I8 & 5 wa.dl. & U 989 2,3 I Tl & A1, 8
TE1 S AR | UYL &b UTH $O 78] © [89 Sl dos 4 g © , 89 Sl g H ga
e BN ¥ € IR 371 99 9161 IR IDHIH B I8 & | &7 IRBRI & forg e 21 £ |

AR, Y GH.Y. BT I 981 AIRY, Wl 981 AR, R qe
IR, 3 T Ig1 A112Y 3R YaT-THdIST & fofg ST Gfaeiy o S, J 98w &l |
ST o o St 9 F'T 6 9 AR B A T8 B b, fhad 9 S, a2 fee
B H B B ST 2 ... ([IEH)....

oft STl : TE R de e E

37} TTSTa 3T : a1 3R IT T8l A1 8, J! Y1 8 I feHTeld W d9g
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P T8l B |
Teh GSITg AR 3777 1 & AT Peiiea 3 gH.91. &I S glagie e & , afe

AR <0 H I81 YAgiQ TH. 9T, B < < A1 98 81 SITQIT | gaTe Jeied, o I8 del
T |

it SuUTUfy : fret 89, onft i e & 1 T 319 379 91d Hel ?
3 ug e &, ST 918 H Sy PR A © |

At wa.ga et : Soweef oft, § eEen A1 9gd $© dredn o1 3R Wl g9
PEATE ... ().

it STwHTafy : U8 W TE) garl B, I8 Hfe=g BN I TSy |

DR. M.S. GILL (Punjab): Sir, | have much to say. All my friends have spoken
from a long political background. | sympathise with them. As the Chief Election
Commissioner of India, for long years, | thought | should write on this issue, the problems
of the Members of Parliament, and the representatives of the people. Now, the time is up; |
would to like speak whenever | get the time...

MR. DEPUTY CHAIRMAN: You may continue it and when the mattercomes up...

DR. M.S. GILL: No, Sir, that is not the question, | want to explain to you that it is not
a question of supporting or opposing a Bill; it is a little more than that. | can speak
whenever you ask me to. Now, the hon. Minister is going to make a statement.

MR. DEPUTY CHAIRMAN: You may speak up to 5 'o clock.
DR. M.S. GILL: That s only two or three minutes... (Interruptions)...
MR. DEPUTY CHAIRMAN: We shall have a statement by the hon. Minister now.

Further discussion on the Private Member's Bill of Shri Lalit Suri would continue
on Friday, the 12th August, 2005, the next day allocated for the Private Members
Legislative Business.

The hon. Member would like to continue his speech on this Bill on that day, on
the 12th of August 2005.
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